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Former IAS officer appointed NHRC J khand rapporteur 
https://timesofindia.indiatimes.com/city/ranchi/former-ias-officer-appointed-nhrc-jkhand-
rapporteur/articleshow/92265741.cms 
The National Human Rights Commission (NHRC) has appointed a retired IAS officer 
from the state, Suchitra Sinha, as the special rapporteur of Jharkhand. Sinha was 
earlier appointed rapporteur for Odisha but she opted for Jharkhand, where she has an 
NGO. The NHRC has selected 12 people from different states, comprising 10 former 
DGPs and two retired IAS officers, among whom Sinha is one. The post has a six-year 
tenure but has to be ratified annually. In the past, former IAS officers of Jharkhand, 
Vinod Agarwal and Sunila Basant, had served as special rapporteurs. The newly 
appointed rapporteur will look after the functioning of central and state-funded prisons, 
correctional homes, tribal welfare, human trafficking, child labour, bonded labourers, 
and cases related to Scheduled Castes, Scheduled Tribes and Other Backward Castes. 
During her tenure, Sinha will look after enquiries on human rights violations and 
intervene in urgent and necessary cases. Notably, Sinha was conferred the Women 
Transforming India Award by NITI Aayog and the United Nations Organisation for her 
significant contribution in the development of Sabar artisans, their handicraft and 
livelihood through her NGO, Ambalika, in Saraikela-Kharsawan district where she’s 
lovingly referred to as “Mai”. Sinha, who also served as the director of the state tourism 
department said, “It is a big responsibility and I will discharge it with full dedication.” She 
added that getting rid of women harassment and witchcraft charges in rural areas of 
Jharkhand and improving prisoners’ conditions in jail will be some of her topmost 
priorities. 
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NHRC Receives Complaint On Manhandling Congress 
Women Workers During Protest Over Rahul-ED Row 
https://www.outlookindia.com/national/nhrc-receives-complaint-on-manhandling-
congress-women-workers-during-protest-over-rahul-ed-row-news-202829 
A complaint has been lodged with the National Human Rights Commission, alleging 
"manhandling" of a few Congress women workers by some security personnel during a 
protest held on Jun 15 against the questioning of party leader Rahul Gandhi by the 
Enforcement Directorate. 
 
According to the details available on NHRC's website, the complaint has been filed by 
advocate Amrish Ranjan Pandey, a Congress worker and advocate Ambuj Dixit, 
national co-coordinator, legal cell, Indian Youth Congress. 
 
The two party workers have alleged that male security personnel deployed by Delhi 
Police on Wednesday had forcibly entered the Congress headquarters here and beat up 
party workers and leaders.  
 
A few male personnel of the Rapid Action Force unit, which was also deployed, had 
"manhandled a few female Congress workers", Pandey alleged, and said, "our 
complaint has been registered by the NHRC today." 
 
Mahila Congress workers were "unlawfully and without any authority" prevented from 
exercising their right to protest, the complaints wrote to the rights panel. 
 
RAF comes under the Central Reserved Police Force (CRPF) and deployed by 
authorities as a situation warrants to control the law and order situation. 
 
The Congress had on Wednesday alleged that Delhi Police personnel forcibly entered 
its headquarters and beat-up party workers and leaders on a day the party staged 
vociferous protests against Gandhi's questioning by the ED in a money laundering case. 
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National Herald case: Congress seeks action against ED; 
complaint lodged with NHRC for 'manhandling' of party 
workers 
https://www.newindianexpress.com/nation/2022/jun/16/national-herald-case-
congressseeks-action-against-ed-complaint-lodged-with-nhrc-formanhandling-
2466354.html 
The Congress has sought action against Enforcement Directorate officials who 
"selectively leaked" to some media houses information related to Rahul Gandhi's 
questioning, as the party also served a legal notice on three Union ministers over the 
issue. 
 
 
In the notice to Home Minister Amit Shah, Finance Minister Nirmala Sitharaman and 
Law Minister Kiren Rijiju, the Congress MP and legal cell head Vivek Tankha has asked 
them to stop using the ED as a tool to settle political scores, and desist from "spreading 
false narratives" about the former Congress chief. 
 
The notice comes in the wake of media reports claiming that Gandhi has told the ED 
that he has no knowledge about the dealings of Young India with Associated Journals, 
which publishes the National Herald, and that it was done by the late party treasurer 
Motilal Vora. 
 
The notice also calls upon the ministers to fix responsibility on such officers of the 
Enforcement Directorate who have resorted to such "illegalities". 
 
"This is a judicial proceeding and selective leaks by the ED to malign Rahul Gandhi's 
image is a criminal offence and an attempt to interfere with an ongoing judicial 
proceeding which is a second crime," Congress chief spokesperson Randeep Surjewala 
said. 
 
"We have demanded that the responsibility of the ED officers be fixed and if not, the 
Congress party will be constrained to prosecute ED officers for fixation of officers and 
crimes by them," he told PTI. 
 
The notice asks them to ensure the Enforcement Directorate immediately stops 
spreading "false narratives about Rahul Gandhi for ulterior political motives and as a 
tool to settle political scores". 
 
"I also call upon you (the ministers) to fix responsibility on such officer of the 
Enforcement Directorate who has resorted to such illegalities by causing the leaks," 
Tankha said in his notice. 
 
Explaining why he served the legal notice on the ministers, Tankha said the ED is 
clearly acting at the "behest of its political masters" and is carrying out political vendetta 
against Rahul Gandhi. 
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"It is appropriate (then) that this letter be addressed to the finance minister, the minister 
of law and the home minister jointly," he said. 
 
"It is deplorable that the Enforcement Directorate is being used as a tool of political 
vendetta against Rahul Gandhi, the former president of the Congress, which happens to 
the principal opposition party to the BJP," the notice said. 
 
He said the Congress and its leader Rahul Gandhi will never bow down to this kind of 
abuse of process and threats and will fight to protect the constitution and the freedoms 
enshrined in it till the last breath. 
 
Political battles have to be fought between political parties and using the Enforcement 
Directorate to settle political scores and harass the opposition leadership is an assault 
on the Constitution, Tankha said in his notice. 
 
The entire country knows that Rahul Gandhi is being summoned at this juncture as he is 
the most vociferous and credible voice against the BJP, he noted, adding that "the case 
that has been foisted is utterly hopeless and has no basis in law". 
 
It appears the Enforcement Directorate is selectively divulging false information at the 
behest of its political masters to certain media houses in order to create a completely 
false political narrative with malafide motive and to misrepresent the actual facts as to 
what transpired before the ED during the questioning, he said. 
 
"If the government is allowing this, it is complicit in this exercise and this is happening at 
its behest," the notice alleges. 
 
Trashing reports that Gandhi is not cooperating with the probe agency, Tankha asked 
under what law the ED is authorised to leak what has transpired during the 
investigation. 
 
"I believe that because it is clear by now that there is no criminality involved and that 
eventually Enforcement Directorate's case will collapse, therefore there is a deliberate 
attempt on the Enforcement Directorate's part to create a false political narrative. 
 
"That the ED should be used to muzzle the voice of the opposition is a grave threat to 
democracy itself," the Rajya Sabha MP said in his notice. 
 
Citing recent court orders over media coverage to create sensationalism through leaked 
information, Tankha said the government should show respect for courts and the law. 
 
The Enforcement Directorate and the government should stop this charade and sham 
investigation, he said. 
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A complaint has been lodged with the National Human Rights Commission, alleging 
"manhandling" of a few Congress women workers by some security personnel during a 
protest held on Jun 15 against the questioning of party leader Rahul Gandhi by the 
Enforcement Directorate. 
 
According to the details available on NHRC's website, the complaint has been filed by 
advocate Amrish Ranjan Pandey, a Congress worker and advocate Ambuj Dixit, 
national co-coordinator, legal cell, Indian Youth Congress. 
 
The two party workers have alleged that male security personnel deployed by Delhi 
Police on Wednesday had forcibly entered the Congress headquarters here and beat up 
party workers and leaders. 
 
A few male personnel of the Rapid Action Force unit, which was also deployed, had 
"manhandled a few female Congress workers", Pandey alleged, and said, "our 
complaint has been registered by the NHRC today." 
 
Mahila Congress workers were "unlawfully and without any authority" prevented from 
exercising their right to protest, the complaints wrote to the rights panel. 
 
RAF comes under the Central Reserved Police Force (CRPF) and deployed by 
authorities as a situation warrants to control the law and order situation. 
 
The Congress had on Wednesday alleged that Delhi Police personnel forcibly entered 
its headquarters and beat up party workers and leaders on a day the party staged 
vociferous protests against Gandhi's questioning by the ED in a money laundering case. 
 
The police had, however, rejected as "totally false" the allegations that its personnel 
forcibly entered the Congress headquarters here and beat up party workers and leaders 
during the protest. 
 
The Delhi Police had said despite its suggestion to hold the protest at Jantar Mantar, 
the Congress leaders, showing "utter disregard to Supreme Court guidelines", tried to 
create public disturbances in the area. 
 
Congress protests across country 
 
Meanwhile, Congress leaders including senior ministers of the Maharashtra government 
were detained by police on Thursday as they protested at Raj Bhavan in Mumbai. 
 
Police took action as Congress leaders tried to remove barricades placed outside the 
Raj Bhavan gate during their protest march which started near the Hanging Garden in 
south Mumbai. 
 
State Congress president Nana Patole, PWD minister Ashok Chavan, revenue minister 
Balasaheb Thorat, Energy Minister Nitin Raut, Fisheries Minister Aslam Sheikh, Women 
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and Child Welfare Minister Yashomati Thakur, School Education Minister Varsha 
Gaikwad, Medical Education Minister Amit Deshmukh, Minister of State for Agriculture 
Vishwajit Kadam and Mumbai Congress chief Bhai Jagtap were among those detained. 
 
They were taken to Azad Maidan police station and released after some time, said a 
police official. 
 
Earlier in the day, speaking to reporters, Patole said the party was protesting against 
the "dictatorial attitude of the Narendra Modi government", and attempts to "supress the 
opposition's voice" will not succeed. 
 
The BJP government at the Centre was trying to intimidate the Congress leadership by 
using government agencies but Congress is not scared of such pressure tactics, he 
said. 
 
"Rahul Gandhi has become the voice of the country as he has been taking up people's 
issues and questioning the Modi government. Congress workers are taking an 
aggressive stand following this vindictive action against our leader," Patole added. 
 
Ministers, MPs, MLAs and women activists of the party were being beaten up by police 
as Congress has taken to the streets, he alleged. 
 
Minister Thorat said Congress workers have stood up against the central government's 
"repression." 
 
"Through this protest march, we are trying to convey this dissatisfaction to the Modi 
government. It is reprehensible to harass a family who sacrificed everything for the 
country," he said. 
 
Congress president Sonia Gandhi (who too has been summoned by the ED in the case) 
and Rahul Gandhi will "endure this repression and bounce back stronger," Thorat said. 
 
"It is our expectation that the Governor will convey our sentiments to the Union 
government, he added. 
 
Ashok Chavan said the party leadership was being "suppressed by implicating them in 
false cases." 
 
Meanwhile, a release from the Raj Bhavan claimed that Governor Bhagat Singh 
Koshyari had agreed to meet a Congress delegation led by Thorat on Thursday 
afternoon, but the appointment was cancelled later on a request from Thorat's office. 
 
Delhi Congress workers on Thursday were faced with water cannons during a march to 
Lieutenant Governor's residence here to decry the alleged police high-handedness at 
the party's national headquarters a day earlier. 
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The protest march led by state president Anil Kumar was stopped by the police, minutes 
after it started from Sushrut Trauma Centre in Civil Lines. 
 
Kumar suffered a serious head injury after the police resorted to water cannons to 
disperse the protesting workers, the party alleged. 
 
A Delhi Congress delegation also submitted a memorandum to the LG. 
 
The Congress workers alleged that the police tried to stop them from marching to the 
LG's house and resorted to water cannons to throw their protest in disarray. 
 
"State president Anil Kumar suffered a serious head injury and broken shoulder after 
Delhi Police resorted to water cannons at the protest. He has been admitted in the ICU 
at a hospital," party officials said. 
 
Large number of police personnel was deployed and the area near the trauma centre 
was barricaded. 
 
On Wednesday, the Congress had alleged that the Delhi Police forcibly entered the 
party's national headquarters here and "thrashed" the workers and leaders. 
 
Addressing the media after the incident, Congress general secretary Randeep 
Surjewala had said, "This is blatantly criminal trespass. We have been protesting 
peacefully in a Gandhian way but this 'goondaism' is unacceptable. It will not be 
tolerated." 
 
The party leaders have also demanded an FIR against all police officers who allegedly 
thrashed the party workers inside their office. 
 
Several leaders, including Anil Kumar, K C Venugopal, and Indian Youth Congress chief 
Srinivas B V, have been detained and released in past protests going on since Monday 
against the questioning of Rahul Gandhi by the Enforcement Directorate in connection 
with the National Herald money laundering case. 
 
Gandhi's questioning by the central agency, which began Monday, has brought the 
party rank and file together in protest against the police and the government. 
 
Assam Congress president Bhupen Kumar Borah, and Deputy Leader of Opposition 
Rakibul Hussain were detained on Thursday when they tried to proceed to Raj Bhavan 
to protest against the Delhi Police for allegedly entering its national headquarters. 
 
Raising slogans and slamming the BJP-led government, the Congress leaders and 
scores of party workers tried to march along the Mahatma Gandhi Road to the Raj 
Bhavan. 
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Anticipating such a move by the opposition party, the Guwahati Police had already put 
up a strong contingent of personnel and erected barricades to prevent the protesters 
from proceeding toward the Raj Bhavan. 
 
When the Congress leaders tried to break the barricades and move ahead, police 
detained dozens of leaders and workers, but later released them, a senior police officer 
said. 
 
Along with Borah and Hussain, several MLAs, functionaries of the state unit of the party, 
and office bearers of sister organisations were bundled into buses and detained for a 
few hours. 
 
"Today Assam Police is behaving like a goonda force of the BJP. We will not accept 
this. They beat our workers who were just holding a democratic protest. But we are not 
scared of such tactics," Borah told reporters when he was being whisked away. 
 
The BJP is using all agencies like CBI, ED, and state police as its tool to silence the 
opposition, which will not sit idle, he claimed. 
 
Later, Borah and other senior leaders met Governor Jagdish Mukhi and submitted a 
memorandum on behalf of the Assam Pradesh Congress Committee (APCC). 
 
"It is a matter of grave concern and shock that in the 75 years of independent India's 
history, a ruling government has initiated action through police force inside the premises 
of the main opposition party of India - All India Congress Committee's (AICC) 
headquarters in New Delhi yesterday," it said. 
 
The APCC also highlighted a similar incident of "unwarranted" entry of the police inside 
the premises of Assam Congress Headquarters on GS Road here. 
 
"Police even pushed women members, who were injured in the process. Such action of 
the law enforcers inside the office premises of Assam Congress is highly condemnable 
and demands immediate action against the police," the memorandum said. 
 
Slamming the Delhi Police for allegedly entering its national headquarters, the Assam 
Congress on Wednesday had announced a series of agitations over the next two days 
across the state. 
 
On Friday, protests will take place in front of the DC offices in all districts, Borah had 
said. 
 
Several Congress workers on Thursday were detained while marching towards the Raj 
Bhavan here as a mark of protest against the quizzing of party leader Rahul Gandhi by 
the Enforcement Directorate. 
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The Uttar Pradesh Congress had on Wednesday given a call of "Raj Bhavan gherao" 
against Gandhi's questioning and police action at the party's central headquarters in 
Delhi. 
 
Police, which had put up barricades at the UPCC office here, stopped the Congress 
workers from marching towards the Raj Bhavan and took several of them into custody 
as they tried to climb over the barricades amid sloganeering. 
 
"Hundreds of party workers and leaders including national spokesman Akhilesh Pratap 
Singh, vice president of state unit Vishva Vijay Singh, senior leaders Virendra Madan, 
Dwijendra Tripathi, Mukesh Chauhan along with party workers were taken to the Eco 
garden in buses from the party office," Congress digital media convenor and 
spokesman Anshu Awasthi claimed. 
 
He said the Congress' legislature party leader Aradhana Mishra and convenor of 
communications department Naseemuddin Siddiqui were not allowed to move out of 
their respective houses since the morning and kept under house arrest in view of the 
"gherao" programme. 
 
"The BJP government is gagging the voice of democracy. What can be more immoral 
than police barging into the Congress' central office and beating up the party workers, 
and when the partymen here try to protest against it, they are not allowed to even raise 
their voice against arbitrary action," Awasthi said. 
 
The Uttar Pradesh Congress had given a call for "Raj Bhavan gherao" to protest the 
continued questioning of former party president Rahul Gandhi by the Enforcement 
Directorate. 
 
Siddiqui had on Wednesday said the manner in which Gandhi is being tortured by the 
ED at the behest of the BJP will not be tolerated, Senior Congress leader and MP 
Pramod Tiwari, while talking to newspersons here on Thursday, said Gandhi, who has 
been the president of a national party, is constantly being called to the ED office. 
 
Alleging that the ED is deliberately harassing him, Tiwari said how can Gandhi be 
accused of non-cooperation when he is going whenever asked by the ED. 
 
The BJP government is acting out of vendetta and this needs to be condemned by all, 
he said. 
 
A 10-member delegation of Gujarat Congress on Thursday called on Gujarat Governor 
Acharya Devvrat in Gandhinagar to register their protest against the questioning of 
Rahul Gandhi by the Enforcement Directorate and the police action against party 
leaders in Delhi. 
 
While the police allowed prominent leaders of the Congress to go inside the Raj Bhavan 
to meet the Governor, nearly 20 party workers, who tried to stage a demonstration on a 

NEW INDIAN EXPRESS, Online, 17.6.2022
Page No. 0, Size:(0)cms X (0)cms.



road outside the Raj Bhavan were detained, said Deputy Superintendent of Police, M K 
Rana, adding that they were released afterwards. 
 
The delegation, led by Gujarat Congress President Jagdish Thakor, handed over a 
memorandum to the Governor claiming that Rahul Gandhi is being intentionally targeted 
by the ruling BJP in the National Herald case. 
 
"Through our memorandum, we urged the governor to use his position to restore the 
rule of the Constitution in the country. Police action at the AICC headquarters in Delhi 
yesterday was akin to the murder of democracy. But Congress workers can never be 
intimidated by such tactics," Thakor told reporters in Gandhinagar after meeting 
Devvrat. 
 
Other senior leaders who were part of the delegation included Leader of Opposition in 
Assembly Sukhram Rathva, his predecessor Paresh Dhanani, former Gujarat Congress 
presidents Amit Chavda and Arjun Modhwadia. 
 
According to Thakor, the ED's case against Rahul Gandhi is frivolous and the agency 
has not found any concrete evidence yet. 
 
"This is an old case and Rahul Gandhi has been called several times in the past too for 
questioning. But ED has found nothing till date. We demand that the media should be 
allowed during the questioning. The ruling BJP is only torturing and harrasing our 
leader," Thakor said. 
 
He added that the Gujarat party unit will stage protests across Gujarat on Friday 
condemning the Delhi police action at the AICC headquarters and ED's ongoing inquiry 
against Rahul Gandhi. 
 
Scores of Congress workers tried to take out a march to the Jammu and Kashmir Raj 
Bhavan here on Thursday, but were stopped and detained by police. 
 
Jammu and Kashmir Pradesh Congress Committee (JKPCC) president G A Mir and 
several leaders were among those detained. 
 
Congress leaders and workers assembled outside the party office at Shaheedi Chowk 
and tried to take out the march towards the Raj Bhavan when police took them into 
preventive custody. 
 
"We have come together to lodge our strong protest against the BJP-led central 
government which is trying to silence the voice of people by implicating Rahul Gandhi in 
a fake case," Mir told reporters. 
 
He said they are also protesting against the police action against party activists in the 
national capital, where senior leaders, including Members of Parliament, were 
"dragged" out of the party headquarters. 
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"This is not democracy and people will not tolerate this," he said and accused the 
Narendra Modi government of destroying the democratic culture in the country and 
creating mistrust among the people. 
 
He said the Congress would not be cowed down by such tactics and would fight back 
the "repressive policies" of the government and safeguard the democracy. 
 
Among others who were detained by the police were JKPCC working president Raman 
Bhalla, vice president Mula Ram and chief spokesperson Ravinder Sharma. 
 
Meanwhile, the party issued an advisory to caution all workers against any sort of 
"indecency" against the prime minister or any other leader and the authorities while 
expressing their anger against the "highly objectionable and vindictive actions" of the 
government against the party leadership. 
 
"Since there is a lot of anger, for quite justified reasons, amongst the party men over the 
ongoing illegal and undemocratic actions against Rahul Gandhi and other top 
leadership, there is possibility of someone losing control over words or may be 
provoked by some vested interests to utter any irresponsible words. 
 
"While we have every right and reason to strongly protest the actions of the Modi 
government, it is strictly advised to all party men to be very careful in choosing their 
words or slogans and not to indulge in any kind of indecency in their protests," the 
advisory stated, adding anyone not following it will be acted against by the party. 
 
Congress MPs meet Lok Sabha Speaker, Rajya Sabha Chairman 
 
Congress MPs Thursday met the Lok Sabha Speaker and the Rajya Sabha Chairman 
to raise the issue of Delhi Police action against party lawmakers including some women 
during their protests in the national capital, and alleged they were treated like 
"terrorists". 
 
They alleged that their privileges as members of parliament have been breached and 
demanded lawful action against the Delhi Police. 
 
Congress leaders and MPs have been staging demonstrations against their former 
president Rahul Gandhi's questioning by the Enforcement Directorate in a money-
laundering case pertaining to the National Herald newspaper, which they have alleged 
is "false". 
 
The delegation that met LS Speaker Om Birla was led by the party's leader in the House 
Adhir Ranjan Chowdhury, while the delegation that called on RS Chairman Venkaiah 
Naidu was led by the Leader of Opposition Mallikarjun Kharge. 
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They also handed over a pen drive containing videos of the alleged harassment of MPs 
and how they were "ill-treated" by Delhi Police personnel. 
 
Chowdhury also trashed as "plants by the ED and the BJP government" reports that 
Gandhi allegedly put the blame on former Congress treasurer Motilal Vora for 
wrongdoings in the National Herald case. 
 
"These are only plants. It is done for their convenience to divide and break the 
Congress. We do not know, he is our leader, but they know." 
 
The Lok Sabha MP said the ED and the government should not pursue politics of 
vendetta and violence. 
 
"Have you ever seen any political leader being questioned for so many days? But what 
crime have we done? We only wanted to stand in solidarity with our leader." 
 
"The manner in which the police have treated us, looks as if we are all terrorists," 
Chowdhury told reporters after the meeting. 
 
He alleged even women MPs were beaten up and their clothes "torn". 
 
"Is this an 'Amrit Kaal'? The Modi and Amit Shah government are turning this Amrit kaal 
into a Poison Kaal? Have there never been agitations and we are only peacefully trying 
to put across our side peacefully in a Gandhian way," he said. 
 
His reference was apparently to the Prime Minister Narendra Modi's speech during the 
75th Independence Day celebrations in 2021 when he had said India was entering the 
'Amrit Kaal' of 25 years. 
 
Kharge said they have told the Chairman the Congress MPs were misbehaved with 
were taken to police stations without informing the Chairman or the Speaker as is 
mandated by rules. 
 
"But their intent was to harass and mentally torture the MPs and our privilege has been 
violated. We wanted the chairman to take note of this and take action." 
 
"We want this be treated as a privilege notice and it is the right of the Chairman to 
defend us for violation of our rights and ask them how MPs were detained. The 
Chairman said he will examine this and get details of the incidents," he told reporters. 
 
Senior leader P Chidambaram said the ED cannot leak its version of the interrogation. 
 
"The fact that ED has leaked selected parts of the investigation according to their 
understanding clearly establishes bias and prejudice." 
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He also said the police have assaulted MPs of both house and have taken them away 
MPs in police stations bordering Haryana and held them without a written order for eight 
to 10 hours and have denied them food and water. 
 
"They have not arrested us and no information has been given to Parliament." 
 
"It is a clear violation of liberty. MPs have privileges and have fundamental right as per 
Article 19 and Article 21. Every fundamental right and privilege has been violated. We 
have appealed to the Chairman to take action of breach of privilege as well as breach of 
liberty and let the process of law take its course," the former union minister said. 
 
Let the matter be referred to the privileges committee, Chidambaram demanded. 
 
The party's memorandum to the RS Chairman also said, "This is a clear case of 
violation of the privileges of MPs and we urge you to take notice of these incidents and 
deal with the matter appropriately." 
 
Chowdhury narrated how some party MPs, including Karur Lok Sabha MP Jothimani, 
were allegedly dragged by the Delhi Police and that her clothes "were torn". 
 
"We met the Speaker and raised the issue of the manner in which our MPs and leaders 
were treated by the Delhi police and sought action against the accused police officers," 
Chowdhury told reporters after the meeting. 
 
He said the MPs only stood in solidarity with their leader and wanted to accompany him 
till the ED office peacefully, but were instead "beaten up" and prevented by the cops. 
 
Chowdhury was accompanied by chief whip of the party K Suresh, the party's whip in 
Lok Sabha Manickam Tagore and other MPs including Gurjit Aujla. 
 
The RS delegation was led by Leader of Opposition Mallikarjun Kharge and had senior 
Congress leaders such as P Chidambaram, Jairam Ramesh and KC Venugopal. 
 
Top Congress leaders also held a meeting of party general secretaries and in-charges 
to decide on their response to the police action against Congress leaders. 
 
The party has also accused the Delhi Police of criminal trespass by entering the AICC 
office and beating up its leaders, a charge denied by the force. 
 
The party has lodged a written complaint for registration of an FIR against the erring 
staff and demanded their suspension. 
 
The Congress is Thursday staging a gherao of all Raj Bhawans across the country 
against the police action and "brutalities" against Congress workers and leaders. 
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Goa Congress chief Amit Patkar and a number of other party leaders were detained by 
police on Thursday while they were marching towards the Raj Bhavan to protest against 
the questioning of Rahul Gandhi by the Enforcement Directorate in the National Herald 
money laundering case. 
 
The Congress workers, including women members of the party, waived black flags 
during the protest. 
 
They were stopped on a road leading to the Raj Bhavan, located in Dona Paula area 
near the state capital, and later taken to the Panaji police station, a senior police official 
said. 
 
"It was preventive detention to ensure there was no law and order issue due to their 
protest," the official said. 
 
However, Patkar told reporters that they had gone to meet Governor P S Sreedharan 
Pillai. 
 
"We had an appointment with the governor, but despite that, we are detained," he said. 
 
Patkar claimed the BJP-led central government was targeting opposition leaders using 
the central agencies. 
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Indian Youth Congress alleges Rapid Action Force of Indian Youth 
Congress alleges Rapid Action Force of assaulting female workers 
during protests against ED 
https://www.aninews.in/news/national/general-news/indian-youth-congress-alleges-
rapid-action-force-of-assaulting-female-workers-during-protests-against-
ed20220616184918/ 
A complaint has been filed in the National Human Rights Commission (NHRC) by 
Advocate Amrish Ranjan Pandey and Advocate Ambuj Dixit of Legal Cell, Indian Youth 
Congress (IYC) alleging violation of Human Rights of female Congress workers and 
office-bearers by Rapid Action Force in Delhi during a peaceful protest. A complaint 
seeking inquiry and action against the erring police officials. Complainants submitted 
that there are various media and social media reports that male police officials of the 
Rapid Action Force unlawfully and without any authority assaulted female workers of the 
Congress party and illegally detained them despite it being clear that male officials 
cannot detain or assault females. On Monday, the Legal and Human Rights Department 
of Delhi Congress had moved NHRC alleging that Delhi Police forcefully and illegally 
detained the advocates who were present at the spot to assist the Congress Party to 
render legal help and to protect constitutional rights. The Complaint mentioned that the 
advocates were in robes showing that they were doing their professional duty and were 
not part of the protest. The advocates informed the police that they were there to render 
legal help to the congress party, but the police took them in custody, stated the 
complaint.  
The complaint further alleges that during the custody of the advocates, the police 
officials harassed them, which is an illegal, unethical and unconstitutional act on the part 
of the police. Nowadays, there are several protests staged by Congress workers in 
several parts of the country as the ED quizzes MP Rahul Gandhi in the National Herald 
case in the last three days. Apart from Delhi, the Congress on Thursday held protests in 
several parts of the country including Karnataka, Kerala, Punjab, Telangana, Tamil 
Nadu, and Rajasthan over the Enforcement Directorate investigating former party 
president Rahul Gandhi in the National Herald case. Congress workers held a protest 
march in Bengaluru on Thursday over the questioning of Rahul Gandhi by ED. 
Karnataka Congress chief DK Shivakumar, CLP leader Siddaramaiah and other leaders 
and workers of the party were detained by police during their protest in Bengaluru. (ANI) 
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References to Gujarat riots, Cold War dropped from NCERT 
books 
https://www.hindustantimes.com/india-news/references-to-gujarat-riots-cold-war-
dropped-from-ncert-books-101655405904208.html 
The National Council of Educational Research and Training (NCERT) on Thursday 
dropped references to the 2002 Gujarat riots, Cold War and Mughal courts from a Class 
12 textbook, industrial revolution from a Class 11 textbook and some Dalit writers from a 
Class 7 textbook as part of a new rationalised syllabi for the current academic session. 
 
 
The curriculum for Classes 6 to 12 was rationalised to “reduce the content load” on 
students in light of the Covid-19 pandemic. Around 30% of the syllabi was reduced for 
this academic session, said NCERT officials. There was no selective omission of topics, 
said a senior NCERT official, requesting anonymity. 
 
The NCERT started the rationalisation process last December for 2022-23 academic 
session and the same in now completed. A team of subject experts from NCERT 
worked on rationalisation process. 
 
Curriculum documents showed that in the Class 12 Political Science textbook, pages 
187-189 that were on the topic “‘Gujarat Riots” will be excluded from Chapter Nine titled 
“Recent Developments in Indian Politics” for this year. 
 
An online version of the book on the NCERT website showed the pages mentioning the 
2002 riots, the National Human Rights Commission (NHRC) report on the violence, and 
a quote from then Prime Minister Atal Bihar Vajpayee on “raj dharma”. 
 
Other topics removed from class 12 syllabus are full chapters on Mughal Courts in 
History, a poem on ‘The Dalit Movement’ and a chapter on the Cold War from the 
political science textbook. 
 
In the Class 11 history textbook, chapters titled “Central Islamic lands” and the Industrial 
Revolution were also dropped for this year, the curriculum documents showed. 
 
In the social science textbook of Classes 7 and 8, references to Dalit writer Omprakash 
Valmiki were removed. In the Class 7 textbook titled “Our Pasts-2”, pages 48 and 49 
were excluded. These pages mentioned “Mughal Emperors: major campaigns and 
events”, showed online versions of the books on the NCERT website. 
 
NCERT director Dinesh Prasad Saklani denied to comment on the matter and said the 
process of rationalisation began before he took charge. 
 
A senior official at the ministry of education, requesting anonymity, said, “The topics 
have been rationalised after due consideration by subject experts. They were either 
taught in earlier classes or will come in future classes. There has been no selective 
omission of topics.” 
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According to a note released by NCERT, content was dropped in case of “overlapping” 
of similar content, included in other subject areas in the same class, or similar content 
included in the lower or higher class in same subject, or on the basis of “difficulty level” 
of the content, or if the content was “irrelevant” in the present context. 
 
The topics may be taught in earlier or later classes, NCERT officials maintained. 
 
“The National Education Policy (NEP) 2020, also emphasises reducing the content load 
and providing opportunities for experiential learning with creative mindset. In this 
background, NCERT has undertaken the exercise to rationalise the textbooks across all 
classes,” the body said in a note released with the rationalised syllabus document of 
each subject. 
 
 
In a Class 8 social science book “Social and Political Life-2”, a write-up by artist Ainee A 
Farooqi on religious identity associated with clothes was also dropped, showed 
documents. In Class 8 social sciencebook ‘Our pasts-3’, chapter 10 ‘India after 
Independence” – which mentioned the formation of the Constitution, establishments of 
states and five-year plans – was excluded. 
 
Many of these changes were announced earlier this year when the Central Board of 
Secondary Education (CBSE) rationalised its syllabi for this year in April. Schools under 
CBSE use the NCERT textbooks, which are also used by some state boards. 
 
In Class 10, for example, NCERT reiterated the exclusion of the chapters and topics 
already removed by CBSE in April. They included verses of poet Faiz Ahmed Faiz in the 
“Religion, Communalism and Politics — Communalism, Secular State” section textbook 
“Democratic Politics II”, and full chapter titled ‘Democracy and Diversity’, ‘Popular 
Struggle and movements’ and ‘Challenges to Democracy’. 
 
 
Tanvir Aeijaz, associate professor of political science at Delhi University’s (DU) Ramjas 
College, termed it as “selective rationalisation”. 
 
“This type of rationalisation and revision is done on the basis of some agenda. It is a 
political agenda the present government is trying to carry out in educational institutions 
be it schools or colleges. They are trying to invisibilise certain parts of history to give a 
perspective to students that this had never happened. This rationalisation by erasing 
some selective content has some agenda behind it,” he said. 
  

HINDUSTAN TIMES, Online, 17.6.2022
Page No. 0, Size:(0)cms X (0)cms.



Custodial torture: After denial, Saharanpur SSP orders probe 
into viral video of cops thrashing protesters in lockup 
https://www.timesnownews.com/mirror-now/in-focus/custodial-torture-after-denial-
saharanpur-ssp-orders-probe-into-viral-video-of-cops-thrashing-protesters-in-lock-up-
article-92268840 
A probe has been ordered into a viral video in which policemen believed to be from 
Saharanpur, were seen thrashing protesters in police lock-up on June 10 after the 
violence broke out over 'insulting' remarks of suspended BJP spokesperson Nupur 
Sharma against Prophet Muhammad. 
The probe has been ordered by Saharanpur police. Saharanpur SSP Akash Tomar said 
SP City will conduct a probe into the incident. 
"We have ordered a probe to ascertain details of the video. The Saharanpur SP City will 
conduct the investigation. Action will be taken based on the facts determined during the 
probe,” a report in Indian Express quoted Senior Superintendent of Police (Saharanpur) 
Akash Tomar. 
Violence broke out in several parts of the Uttar Pradesh including Saharanpur, and 
Allahabad after Friday prayers to protest against the controversial remarks of BJP 
leaders. 
Earlier, SSP Akash Tomar had flatly refused that the video has anything to do with the 
Saharanpur police. However, when confronted with evidence, he promised a probe into 
the incident. 
In the viral video, the policemen could be seen brutally thrashing protesters in the police 
station lockup. The video was reportedly shot in a police station in Saharanpur. 
Earlier, a complaint was filed with National Human Rights Commission (NHRC) in this 
regard. 
 
The complaint was filed by RTI activist Danish Khan, a resident of Rampur district. Khan 
said the video of the incident shows police torturing protesters. He said the constitution 
gives people the peaceful right to protest. 
"When police took these men in custody, who gave them the right to torture these men," 
questioned Khan. 
The purported video was shared by BJP MLA Shalabh Mani Tripathi, who was also a 
former media advisor to UP CM Yogi Adityanath, with the caption "return gift to rioters". 
He later deleted the video. 
 
The video triggered a political storm with the opposition terming it “custodial torture”. 
Former Uttar Pradesh chief minister and Samajwadi Party chief Akhilesh Yadav shared 
the video on his Twitter and said such incidents would damage people's faith in the 
justice system. 
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ᳰद᭨ली : काᮕंसे कᳱ मिहला कायᭅकताᭅᲐ से किथत ‘‘दु᳞ᭅहार’’कᳱ एनएचआरसी स ेिशकायत 
https://navbharattimes.indiatimes.com/india/complaint-to-nhrc-over-alleged-
misbehavior-of-delhi-congress-women-workers/articleshow/92259318.cms 
काᮕंेस नेता राᱟल गांधी स ेᮧवतᭅन िनदशेालय (ईडी) कᳱ पूछताछ के िखलाफ 15 जून को काᮕंेस 
के ᮧदशᭅन के दौरान कुछ मिहला कायकताᭅᲐ से सुरᭃा कᳶमयᲂ ᳇ारा ᳰकए गए किथत 
‘‘दु᳞ ᭅवहार’’कᳱ िशकायत रा᳦ीय मानवािधकार आयोग (एनएचआरसी) से कᳱ गई है। 
एनएचआरसी कᳱ वेबसाइट से िमली जानकारी के मुतािबक काᮕंसे कायᭅकताᭅ व अिधवᲦा अमरीश 
रंजन पांडेय और भारतीय युवा काᮕंेस के िविध ᮧको᳧ के रा᳦ीय सम᭠वयक अंबुज दीिᭃत न ेयह 
िशकायत दजᭅ कराई है। 
 
 
दोनᲂ पाटᱮ कायᭅकताᭅᲐ न ेआरोप लगाया ह ैᳰक ᳰद᭨ली पुिलस के पᱧुष सुरᭃा कमᱮ बुधवार को 
जबरन काᮕंेस म᭎ुयालय मᱶ दािखल ᱟए और पाटᱮ कायᭅकताᭅᲐ और नेताᲐ कᳱ किथत िपटाई कᳱ। 
 
पांडेय ने आरोप लगाया ᳰक रैिपड ए᭍शन फोसᭅ (आरएएफ) के कुछ पᱧुष जवानᲂ ने ‘‘ कुछ 
मिहला काᮕंसे कायᭅकताᭅᲐ से दु᳞ ᭅवहार ᳰकया।’’ उ᭠हᲂन ेबताया ᳰक , ‘‘आज हमारी िशकायत 
एनएचआरसी न ेदजᭅ कᳱ।’’ 
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Lucknow: ᳲहसा के आरोिपयᲂ के समथᭅन मᱶ उतरᱭ िᮧयकंा गांधी, NHRC स ेयोगी सरकार कᳱ 
िशकायत 
https://newstrack.com/uttar-pradesh/lucknow-news-priyanka-gandhi-came-out-in-
support-of-friday-violence-accused-meet-nhrc-chairman-arun-mishra-322379 
काᮕंेस नेताᲐ न ेआयोग के चेयरमैन अᱧण िम᮰ा (Chairman Arun Mishra) को िव᭭तार से 
बताया ᳰक कैस ेसहारनपुर कोतवाली मᱶ 11 जून को पुिलस ने यवुकᲂ िजसमᱶ कई नाबािलग भी थ े
कᳱ न िसफᭅ बुरी तरह िपटाई कᳱ गई बि᭨क उनका वीिडयो भी बनाया और वायरल ᳰकया गया। 
िजस ेभाजपा के एक िवधायक शलभमिण िᮢपाठी (BJP MLA Shalabmani Tripathi) न ेअपने 
सोशल मीिडया एकाउंट स ेभी शेयर ᳰकया। जो सरकार के ᭭तर पर ऐसी ᳲहसा को बढ़ावा देने 
और पुिलस के दᱨुपयोग का खुला मामला है। काᮕंसे नेताᲐ ने इलाहाबाद के जावेद मोह᭥मद 
और उनकᳱ बेटी आफरीन फाितमा के घर को िबना ᳰकसी कानूनी ᮧᳰᮓया के ही बुलडोजर स े
िगरा देन ेका सवाल भी उठाया।  
काᮕंेस कानपुर ᳲहसा (Kanpur Violence) के नाम पर पुिलस के इक तरफा कारᭅवाई का उदाहरण 
देते ᱟए काᮕंेस नतेाᲐ न ेबताया ᳰक कानपुर पुिलस (Kanpur Police) ने सुबतू होने के बावजूद 
उन पुिलसकᳶमयᲂ के िखलाफ कोई कायᭅवाई नहᱭ कᳱ िजनकᳱ मौजूदगी मᱶ भाजपा से जड़ुे लोगᲂ ने 
पथराव ᳰकया। पिुलस ᳇ारा जारी पो᭭टरᲂ मᱶ भी िसफ़ᭅ मुि᭭लम समुदाय के लोगᲂ कᳱ त᭭वीरᱶ हᱹ 
जबᳰक ᳲहसा मᱶ दोनᲂ पᭃᲂ के लोगᲂ के शािमल होन ेके सबुतू ह।ᱹ 
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उᮧ: सरकार कᳱ ब᭨ुडोजर नीित पर रा᳦ीय मानवािधकार आयोग को ... 
https://udaipurkiran.in/hindi/complaint-to-the-national-human-rights-commission-on-the-
bulldozer-policy-of-the-up-government/ 
पूवᭅ आईपीएस अिमताभ ठाकुर और उनकᳱ प᳀ी आरटीआई एि᭍टिव᳥ डॉ. नूतन ठाकुर ने ᮧदेश मᱶ 
मनमाने ढंग स ेब᭨ुडोजर का ᮧयोग करते ᱟए सेलेि᭍टव ढंग से अचानक कोई घर, िबᳲ᭨डग, ᭭ᮝ᭍चर 
आᳰद िगरा देन ेके ᮧकरणᲂ मᱶ मानवािधकार उ᭨लंघन कᳱ पूणᭅ संभावना के संबंध मᱶ रा᳦ीय 
मानवािधकार आयोग को िशकायत भेजी है. 
 
 
अपनी िशकायत मᱶ उ᭠हᲂन ेकहा ᳰक यूपी मᱶ कुछ समय से ‘ब᭨ुडोजर नीित’ कᳱ चचाᭅ चल रही 
ह.ै य᳒िप यह िब᭨कुल ᭭प᳥ नहᱭ ह ैᳰक वा᭭तव मᱶ इस ᮧकार कᳱ कोई शासकᳱय नीित है या 
नहᱭ और ᭍या इसके िलए ᮧदेश मᱶ कोई अिधिनयम, िनयम, शासनादेश आᳰद िनगᭅत ᱟआ है. 
लगातार लोगᲂ के घर िगराए जा रह ेह ᱹऔर शासन-ᮧशासन ᳇ारा ᳰकसी किथत गुडें, माᳰफया, 
अराजक त᭜व आᳰद का अवैध िनमाᭅण िगराकर ᭜वᳯरत ᭠याय कᳱ बात कही जा रही ह.ै उ᭠हᲂने 
कहा ᳰक भल ेयह सुनने मᱶ अ᭒छा लगे पर अ᭜यंत खतरनाक है ᭍यᲂᳰक इसके दᱧुपयोग कᳱ असीम 
संभावनाए ंह.ᱹ इनका आम नागᳯरक के मानवािधकारᲂ स ेसीधा संबंध है. 
 
अिमताभ तथा नतून ने आयोग के अ᭟यᭃ से अब तक िगराए गए िनमाᭅण का आिधकाᳯरक ᭣यौरा, 
कारण व िविधक ᮧᳰᮓया तलब कर इनके सबंंध मᱶ िनणᭅय लेने का अनुरोध ᳰकया ह.ै साथ ही 
उ᭠हᲂन ेआयोग के अ᭟यᭃ से िनमाᭅण िगराए जान ेके मामले मᱶ ᮧदेश सरकार को िनि᳟त 
ᳰदशािनदᱷश देन ेकᳱ भी ᮧाथᭅना कᳱ ह.ै 
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आᳰदवासी गांव-समाज मᱶ भारतीय सिंवधान-काननू ᭍यᲂ लाग ूनहᱭ हᱹ, सालखन ममुूᭅ न ेरा᳦पित कायाᭅलय को 
िलखा .. 
https://www.jagran.com/jharkhand/jamshedpur-why-indian-constitution-laws-are-not-
applicable-in-tribal-village-society-salkhan-murmu-wrote-a-letter-to-the-president-office-
22808918.html 
ओिडशा (मयूरभंज) के पवूᭅ सासंद व आᳰदवासी सᱶगेल अिभयान के रा᳦ीय अ᭟यᭃ सालखन ममूुᭅ 
ने रा᳦पित कायाᭅलय को पᮢ िलखा ह,ै िजसमᱶ आᳰदवासी गांव-समाज मᱶ भारतीय संिवधान लाग ू
करान ेकᳱ मागं कᳱ गई है। भारत सरकार के कैिबनेट सिचव राजीव गौबा के नाम िलख ेपᮢ मᱶ 
सालखन ने कहा है ᳰक भारत देश आजाद हो चुका ह,ै संिवधान भी लागू है। परंतु अिधकांश 
आᳰदवासी गांव-समाज मᱶ जनतंᮢ, संिवधान कानून, मानव अिधकार काननू आᳰद लागू नहᱭ हᱹ। इसे 
लागू करन ेका िवशेष दािय᭜व कᱶ ᮤ और रा᭔य सरकारᲂ का है। परंतु लगता है पुिलस-ᮧशासन के 
अिधकांश उᲬ पदािधकारी (आइएएस-आइपीएस आᳰद) आᳰदवासी ᭭वशासन (से᭨फ ᱨल) ᳞व᭭था 
के नाम पर चालू ᭭वशासन ᳞व᭭था मᱶ संिवधान कानून, मानवािधकार आᳰद के घोर उ᭨लंघन के 
मामलᲂ से अनिभ᭄ हᱹ।  
 
बालू कᳱ कमी से ठप पड़ा ᮧधानमंᮢ ी आवास योजना का काम, कई कामगार ᱟए बेरोजगार यह 
भी पढ़ᱶ ᭭व-शासन के नाम पर हो रहा ᭭व-शोषण यह दभुाᭅ᭏यपूणᭅ पᳯरि᭭थित झारखंड,बगंाल, 
िबहार ओिडशा, असम आᳰद ᮧांतᲂ मᱶ अलाᳺमग ह,ै खासकर संताल आᳰदवासी गांव-समाज मᱶ। यहा ं
माझी-परगना ᳞व᭭था के नाम स ेᮧाचीन, परंपरागत- वंशानुगत ᭭वशासन ᳞व᭭था चालू है, जो 
अब ᭭वशासन कᳱ जगह ᭭वशोषण का ᱨप ल ेचुका है। जहा ंडंडोम (जमुाᭅना), बारोन (सामािजक 
बिह᭬कार), डान पनत े(डायन ᮧताड़ना-ह᭜या), नशापान, अंधिव᳡ास, वोट कᳱ खरीद िबᮓᳱ, 
आᳰदवासी मिहला िवरोधी मानिसकता, वंशानुगत ᭭वशासन ᮧमुखᲂ कᳱ िनयुिᲦ आᳰद चालू है। यह 
अंततः आᳰदवासी गांव-समाज मᱶ अ᭠याय, अ᭜याचार, शोषण को ख᭜म करने कᳱ जगह बढ़ाने का 
काम कर रहा है। पुिलस-ᮧशासन आᳰदवासी समाज का आंतᳯरक मामला बोल कर अपने दािय᭜वᲂ 
से प᭨ला झाड़ लतेा है। 
 
आᳰदवासी सᱶगेल अिभयान उपरोᲦ पांच ᮧदेशᲂ मᱶ लंबे समय से आᳰदवासी सशᲦᳱकरण (सᱶगेल) 
के कायᭅ मᱶ ᮧयासरत है। कटु अनुभवᲂ के पᳯरᮧे᭯य मᱶ रा᳦पित रामनाथ कोिव᭠द को 16 माचᭅ 
2022 को इसकᳱ जांच और सुधारा᭜मक ᭜वᳯरत कारᭅवाई के िलए ᭄ापन पᮢ ᮧेिषत ᳰकया था। 
इसके बाद ᮧधानमंᮢ ी और गृह मंᮢ ी के अलावा पाचं ᮧदेशᲂ के म᭎ुयमंᮢ ी और रा᭔यपालᲂ के साथ 
रा᳦ीय मानवािधकार आयोग, रा᳦ीय जनजातीय आयोग को भी ᭜वᳯरत जाचं और सुधारा᭜मक 
कारᭅवाई के िलए आठ अᮧैल 2022 को ᭄ापन पᮢ ᮧेिषत ᳰकया है। मुमूᭅ न ेरा᳦पित से आᮕह 
ᳰकया ह ैᳰक रा᳦िहत मᱶ कम से कम उपरोᲦ पांच ᮧदेशᲂ के म᭎ुय सिचवᲂ के मा᭟यम से सभी 
आᳰदवासी बᱟल िजलᲂ के डीएम-एसपी आᳰद को संिवधान, कानून, मानवािधकार और जनतंᮢ  को 
आᳰदवासी गांव- समाज मᱶ भी लागू करन ेके िलए ᮧेᳯरत करᱶ, ताᳰक कायᭅपािलका के सहयोग से 
आᳰदवासी गांव- समाज मᱶ ᭜वᳯरत सुधार हो सके। 

JAGRAN, Online, 17.6.2022
Page No. 0, Size:(0)cms X (0)cms.



HINDUSTAN, Lucknow, 17.6.2022
Page No. 2, Size:(11.58)cms X (13.86)cms.



AMRIT VICHAR, Lucknow, 17.6.2022
Page No. 2, Size:(16.11)cms X (10.78)cms.



HINDUSTAN, Haldwani, 17.6.2022
Page No. 11, Size:(5.66)cms X (2.09)cms.



STATESMAN, Delhi, 17.6.2022
Page No. 2, Size:(17.75)cms X (17.30)cms.



HINDUSTAN, Dehradun, 17.6.2022
Page No. 6, Size:(5.40)cms X (10.76)cms.


